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NatkMMi Av«rag« and Ptrcantaga of 
Woman Labour In Karala

374. SHRI MULLAPPALLY RAMA- 
CHANDRAN: Will th« Minister o1 LABOUR 
ba plaased to state the national average and 
tha percentage of women labour in Kerala 
laspectively?

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
A* perthe lates sample survey (43rd Round; 
July 1967-June 1988) of the National Sample 
Survey Organisation, the percentage of 
famalas usually empbyed in the principal as 
weN at subsidiary status to total employed 
parsons (both male and female) in India and 
Kerala are estimated to be 33.12 and 35.14 
respectively and their percentage to total 
female population in India and Kerala are 
estimated to be 28.0 and 26.9 respectively.

ChUd Labour In Southern Stalaa

37S. SHRI MULLAPPALLY RAMA- 
CHANDRAN: WiH the Minister of LABOUR 
ba pleaaed to state:

(a) nvhether cases of child labour have 
bean reported from any of the Southern 
Slates; and

(b) If so, the details thereof?

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN):
(a) and (b). According to the lates sample 
aunrey (43rd Round: July 1987-June 1988) 
conducted by the National Sample Survey 
Organisation, the Cases pertaining to num> 
bar Qi working children (age; 5-14 years) in 
Andhra Pradash, Karnataka, Karala and 
Tamil Nadu are estimated to be about 2.65 
miWon. 1.29 millon. 021 mUlkm and 1.28 
million respectively.

Edlbla Oil Mill* In Rajaathan

376. SHRIMATIVASUNDHARARAJE: 
Wilt the Minister of FOOD AND CIVIL SUP-
PLIES be pleased to state:

(a) whether Government propose to sat 
up vegetable oil units or issue tetter of intent/ 
Industrial Licence for setting up vegetable oil 
miHs in Rajasthan;

(b) if so, the details thereof;

(c) whether some oil mills are being 
proposed to be set up in the cooperative 
sector; and

(d) if so, the places identified for the 
purpose?

THE MINISTER OF STATE IN THE 
MINISTRYOF FOOD ANDCIVH. SUPPLIES 
(SHRI RAM PUJAN PATEL): (a) and (b). 
There is no specific proposal from the Gov-
ernment to aat-up vegeiabla oil untils in 
Rajasthan. As a matter of policy, applica- 
tkms raoaivadfrom any entrepreneur/organi-
sation irrespective of the sectoral status, are 
examined on merits for grant of tetters of 
intent industrial licences having regard lo 
parameters Hke availability of raw-materials 
need for removing regnnal imbalancas, 
kicatkmal policy etc.

(c) No such proposal has recently been 
racaivad from the cooparative sector.

(d) Does not arise.

[TtamlgUori

TaxUiaMiUa In Bihar

377 SHRI TEJ NARAYAN SINGH: 
SHRI DEVENDRA PRASAD 

YADAV:

WitheMinislarotTEXTILESbaplaaaad 
to state:


